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take the dictation they are mistaken. I do
not think the Central Government will justify
the support of this honourable House if it
does that. Hon. Members sitting here in this
House should not merely try to represent
the State Government here. Their responsibi-
lity is also to represent us in various States.

That is where the third part of the
statement comes, The third part of the state-
ment gives the Constitutional aspect of the
position. I have mentioned two Articles—256
and 257. If you see these Articles—I do not
want to quote all the parts—really speaking
they relate to administrative relations bet-
ween Centre and States. As a matter of fact,
if 1 have understood these Articles correctly,
these two Articles embody the spirit of
cooperative federalism embodied in the
Constitution, namely, in what manner State
Executive power should be employed or exer-
cised. It should be so exercised that the ex-
ecutive power of the Centre is not obstructed.
(Interruptions). Now in this matter, where
was politics on our side ? We do not mind if
the Communist Party wants to function
within the Constitution, let them have their
own special programme, whatever it is and
they are certainly free (Interruptions) to impl-
ement it. But they want to have it both ways.
If the Constitutional law suits or helps them,
they will certainly refer to Constitutional law,
if it does not help them, they want to have
bandh. This cannot be allowed to exist. There-
fore, the problem is very simple. I do not
want to say anything which will unnecessarily
create a wrong impression or wrong atmosph-
ere. We have said that these are very fundam-
ental issues, not only on this particular occa-
sion; but this shows a new trend that is likely
to develop and therefore it raises serious
issues. We have not given any opinion on
that. We propose to discuss these issues with
the leaders of the West Bengal Government
because we want to stand by our commitment
and whatever be the complexion of the State
Government whether it is red, black or white,
whatever it is we certainly want their cooper-
ation. As the Constitution has given us man-
date similarly Constitution has given them
mandate. But one must see that the mandates
work within the framework of the Constitu-
tion. There is one thing I have to say. If
Hon, Members are angry about my statement,
1 would request them not to just get angry.
That statement does not mean that we are
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trying to take any partisan view in this matter.
That statement only underlines the importance
of the issues that are likely to come up
between the Centre and the States...
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SHRI Y. B. CHAVAN : You are merely
asking for assurance here and there. Kindly
see the seriousness of the problem that we
are facing. It is not a question of giving
assurances. Every Party, every Member of
this honourable House must think seriously
of the problems that are likely to come up
and help the Government with an attitude
of co-operation...(Interruptions)

SHRI JYOTIRMOY BASU : You are
using this forum to do propaganda against
the State Government.

18. 55 hrs
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MR. CHAIRMAN: The bell is being
rung—The béll has been rung and still there
is no quorum.

The House stands adjourned till 11 A.M.
tomorrow.

18.59 hrs,

The Lok Sabha them adfourned till Eleven
of the Clock on Tuesday, April 15, 1969/
Chaitra 25, 1891 (Saka).



